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Wednesday Morning, June 27, 1860.
PRESENT :
The Hon’'ble the Chief Jnstice, Vice-President,

in the Chair.

Hon'ble Sir H. B. E. | H. Forbes, Esq.,

Frore, A. Sconce, lsq.,
Right Hon’ble J. Wil- and

son, Hon'ble Sir M. L.
H. B. Harington, Esq., Wells,

SUCCESSIONS,

Tng VICE-PRESIDENT read a
message, informing the Legi-lative
Council that the Governor-General
had assented to the Bill ¢ for faeili-
tating the collection of debts on suc-
cessions, and for the security of parties
paying debts t» the representatives of
deceased persons,”

INCOME TAX.

The Order of the Day being read
for the adjourned Comuittee of the
whole Council on the Bill * for im-
posing Duties on Profits arising from
Property, DProfessions, Trades, and
Offices,” the Council resolved itself
into a Committee for the further con
sideration of the Bill.

Section XCVII contained the
Rules for assesring and chargiog the
daties under Schedule 2.

Rule 1 was passed after amendments.

Rules 2 aud 3 were pasted as they
stood.

Rule 4 was passed after a verbal
amendwent,

Rules 5 to 22 were passed as they
stood,

Rule 23 was passed after an amend-
ment,

Rules 24 to 40 were passed as they
stood.

The consideration of Rule 41 was
postponed. .

The remaining Rules under Section
XCVII werc passed as they stood,

after the ineertion of the_wm'ds
« General Ru'e” as a heading (o
Rule 49.
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Section XCVIIT contained the Rll!es
for assessing and charging the dutres
under Schedule 3.

Rule 1 provided as follows :—

“ The said last-mentioned duty shall b:
assessed by the lix-Officio and Special t\"'s‘;t
sors herein anthorized to make the assess mco
on any interests, annuities, dividqnds: o
shares of annuities charged in the said r‘cars
dule 3, and shall be deducted by the Oﬁ“t’ .
and persons entrusted with the paymey pu
such interests, annuities, dividends, or 5]',:1
of annuities, on behalf of the persons ontl e
thereto, and shall be assossed by the 11110'
Officio and Special Assessors hereby "“BGB_
rized to be appointed for such pu"P“sw’
Such_duties shall extend to all infere
annuities, dividends, or shares of aun®! .
whatever payuble in India, out of &
public revenues which shall become opb
on or after the 1st day of May 1860, eXC,
in the following case of exemption ﬂ"ml‘{ of
said duty, namely, the securities.swc.'he
dividends of every Savings Bank cﬁwbl‘sdiﬂ,
by the Government within any part 0 ]nuu
and the dividends or interest payable byde 0
Savings Bank upon any funds therelt
sited belonging to any depositor.”

he

Tup CHAIRMAN moved 00
omission of the words “and she sinl
assessed by the Ex-Officio and bpeap‘
Assessors hereby authorized to b® i
pointed for such purposes’ as bei’s
misprint.

Agreed to. K

Bl c

The date, 1st May 1860, was Et’ruup
out, leaving the blank to be fille' e
hereafter, and the Rule was pﬂ[li"g
after the omission of the conc]‘ulli
words which conta ned an excepti©
favor of Government Savings Bav ‘

Rule 2 was omitted constd :
en the last mentioned amendmed
the preceding Rule. ion

2. . tiol

The remaining Rules undet 5ec
XCVIII were passed as they

Section XCIX contained the
for assessing and charging the
under Schedule 4 .

Rule 1 was passed a8 !

Rule 2 was passed aftef
correction of a misprint. g WH

The consideration of Rule
postponed.

The remaining Rules under
XCLX were passed as they

wnt
gtoot
b the

Gecti!
stood'
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Income

Sections C to OXI were passed as
they stood.

Section CXII was passed after an
M:endment,
Section CXI1T was passed as it stood.
cction CX1V was passed after a
verbal _amendment,
ge"t}’m CXV was passed as it stood.
v ‘ECtlon CXVI was passed after n
trbal amendment,
Sections CXVIL to CXXV were
P&:sed.as they stood.
“ection OXXVI was passed after
verbal amendment.
wSEctlons CXXVII and CXXVIII
‘e passed as they stood.
on ﬂectwn CXXIX was passed after
Mnendment,
nbffcnons CXXX to CXXXV were
5sed ag tney stood.
PR he Couneil adjonrned at half past 10
ock, on the Motion of Sir Bartle

F]‘e
e, till to-morrow mornin t 7
’(3100](. & &

'”lur.s'day Morning, June 28, 1860.
PreseNT:

T .
he Hon'ble the Chief Justice, Vice- President,
in the Chair,
Hoy

pré’l“ Sir IL B. E. | H. Forbes, Exq.,
> | A. Sconco, Euq.,
and
Hon'ble sir M. L.
Wells.

Righs o
oy, 1Towble J. Wil

H :
+ B llm‘mgtou, Eixq.,

AMRS AND AMMUNITION.

L4
ing“ff’ CLERK yrosented the follow-
atiy ’etmous concerning the Bill ¢ re-
iung to the wanufacture, importa.
tion and sulo of Arms and Ammuni.
s and for regulating: the right to
P ﬂl;d use the same’ :—

Betmo]f\' I1i'l'om certain - British
or of European or Amerie
dch urof or Awerican
Mo rosidents of Calcutta and of the
Ofugsij,

sll})ject

etition fr T 2
. om tho B :
$80ciatio, ritish Indian

the ]If . UARINGTON moved that

Ang i:: lot:-ollls‘]ust presented be printed,
Niighg n(gr.thut J'lonoral.)lo Members
Petiii, 46 time for considering thoso

8, he begged further to move

[Juwe 28, 1860.]
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that the consideration of the Bill to
which they related be postponed till
Saturday next,

Agreed to.

INCOME TAX.

The Order of the day being read
for the adjourned Committee of the
whole Council on the Bill “ for im-
posing Duties on profits arising from
Property, Professions, Tredes, and
Offices,”” the Council resolved itself
into a Committee for the further cou-
sideration of the Bill.

Tue CHAIRMAN moved the
introduction, before Rule 36 Sec'ion
XCVI1I, of the following Rule, pre-
pared by the Clerk of the Council,
relative vo Bodies Corporate : —

“ Every Body Corporate, Company, or So-
ciety shall be charged to the duties contained
in this Act by the Collector or (ommissioners
acting for the place where the head oftice in
India of such Body Corporate, Company, or
Society is situate.”

Agreed to.

Tur CHAIRMAN moaved the
introduction, after Rule 1 Section
XCV1I, of a Rule, aleo prepared by
the Clerk of the Council, relating to
enfaced notes. The Rule, as finally
amended in Committee, was asg
follows :—

¢ All Promissory Notes of the Government
of India, which shall be enfaced for payment
of the interest thereon out of Indin, either by
Drafts or Bills on India or otherwise, shall in
all cases be enfaced subject to the condition
that the nmount of auy duties which may at
any time be chargeable in India in respect of
such intereat, shall be deducted therefrom
at the place where the interest shall be paid
or the Drafts or Bills shall be given.”

Agreed'to.
Section XCIX provided as fol-
lows :—

¢ The duty hereby imposed contained in
the Schedule marked 4, shall be assessed and
charged under the Rules hereinafter men-
tioned ; and the said duty shall be annually
charger on the persons respectively holding or
exarcising the offices or employments of pro-
fit inentioned in Schedule 4, or to whom the
annuities, pensions, or stipends mentioned in
the said dchedule shall be payable for all
salurics, perquisites, or profits whatsocver





